“

O+A., 529 of 19396

Counsel for the applicent .. Shri p. 3.Panday

’ Miss ReKumari -
Counsel for the respondents, ,None,

Heard the learned - counsel For the applzcant.'
It appeargs. From the material Oh record that the applicant

has made a representatlon on 3, 10v1995 to the <

‘Secretary,UPSC. The present application has been

Filed on 14,10.1996 without even Waiting  for’

d}Sposal of the representation. yg feel  that it

~Will not be proper to admit ther B.A. at this stags,

{
‘Instead, we dlrect the UPSC to consider the

Lrepresentatlon of the appllcant dated 3, 10 1926,1if

any, filed by the appliCdnt expeditiously and,if

possible, within tuo months from the date a certified

. \QOpy oF this order is produced. béFore‘the Secretary,

A

URSC along u1th copy of the reprESentac1on, Dy a

o _Speaklng order.,

2., The O.A. is disposed of accordingly,

v -\/N
(V.n.Mehrotra) -
Ulce—Chalrman




